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and said that ~  investigatinl team has 
1I0De iuto it. Tbere is nothii., furtber 
that can be done. No u,eful purpose 
would be servod by appointin, another 
committee." 

Secondly, the Minister did not laree to 
la)'i1l8 on the Table of tbe House the full 
reporl of tbe inquiry committee. Since tben 
lOme information has come 10 me and 1 
would request tbe Minister to 10 into it. 

MR SPEAKER: You must send it to 
him. 

SHRIMATI SHARDA MUKERJBE: 
The loquiry committee, whicb inquired into 
tbis crash, found thaI the luillotine cartridp 
of Group-Captain Das', aircraft was in 
Rverse position. The Minister did not state 
tbis in bis reply. Sin. e the luillotine 
cartridle. which is supposed to separate' the 
pilot from tbe seat when be ejects himself 
out of the plano, bad been tampered with. 
eitber tbis was done out of neali,once or il 
WlS wilful sabotale. 

Thirdly, 1 would like to point out thai 
Group-Ciaptain Das's aircraft, HF·032, and 
Squadron Leader Narain's aircraft. flF-OOl. 
were cleared hy tho same inspector. Gruup-
Captain 081'8 aircraft craahed after a few 
miDutes and the second aircraft crashed 40 
minutes after take-olf. No inlpection records 
are available of the first aircraft and the 
iDapection RCOrds of the second aircraft 
were seized two day. after the crash in spite 
of the fact that the authorities knew about 
it in advance. 

I would request tbe Minister. throuah 
!fOU. that he should lay on the Table tbe full 
fIIIdinll' of the iaqulry celBlllittee and 
iDstituta a second inquiry committee. He 
baa milled tlse HOUle by kelPi. back from 
the Houee ·the ract that 'tho inquiry, com-
mittao: had mentioned' that the auiUGtine 
cartrldp was iD reverie position. 

~ ~ ~ ~ ~  

~ ~ ~~  I 

SHRI S. M. BANERJEE! (KllIpur): Si'i 
under rule 377, with your permillioD" ...... to 
mOllticJD the (Gllowia.. poiute (or the 
conlidoratioD of the MlDlater ad reII-
him to nply to them. 

It has come O'Jt in todw's S'atesman 
and an otber leading papers that tbc member-
ship of the Pay Commission is not to be 
expanded. It is said that this is because tbc 
Government feels that the Comminion, 
which held its Ilrst meeting )csterday, is an 
expcrt body and not an arbitration board on 
wbich differcnt intercsts aN reprcsented. It 
is a sad commentary on Ibe "arious assur-
ances given by the P-imc Minister either in 
tbis House or in the other Hou,e. In tbe 
otber House she made a definite promise 
tbat if we could submit a name of a labour 
representative unanimously, one representa-
tive of labour would be accepted' as a 
member of the Commission. On the basis 
of that a,surance, we were Boing to suhmit 
a name unanimously as a labour representa-
tive, Now, this is a regrettable thing; it is 
a matter of shame. Secondly, tbls Pay 
Commission has also said about the interim 
relief. tbat they will consider ... 

MR. SPEAKER : There arc so many 
other matters pendinl. Even if we do not 
adjourn now. they will be taken up after the 
IUDch. Wb) not adjouru uow ? So, v.c 
adjourn now for lunch to meet alBin at 
2.30 p.m. 

13.:n brl. 

The Lok Subltu adjou,ne" fur Lunch jill 
,II',ty m'nlll., post FtJu,'een of tlte Clock. 

Tile Lok SaMa re-assembled "/te, lunclt 0' thirty minutes past Fourteen o/the ClOCk. 
[Mr. Depat:r·Speaker Ih the CII"t,) 

MATTERS UNDER RULE 377-Contd. 

MR. DEPUTY 
Banerjee. 
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MR. DEPUTY SPEAKER: The trouble 
is that Members do not listen 10 Chair al 
all. Mr. Suraj Bhan hds written to me 
about the same question and I have alrCf:d 
to allol\' him time, but nobody listens 10 the 
Chair Since )OU have raised ii, Mr. Suraj 
Bhan will finish it. 
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MR. DEPUTY SPEAKER: I think the 
question Is very serious aod would like the 
Government to look into this matter and to 
ICe how hest 10 ensure' that these thinlls do 
not happen In this country. 

AN HON MEMBER : And adequate 
compensation for the people concerned 
,hould be liven. 

"" ~ ~ """'" ~~ ) : ~ 
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SHRI BUTA SINGH (Rupar) : He 
raised a very important discussion. 

MR. DEPUTY SPEAKER: We have 
closed this. 

SHRI BUTA SINGH: What I want to 
submit is thi.. We are very much thankful 
to you in that YOII have directed the Govern-
meot to look ioto this thoroughly aDd see 
that tbe people responsible are punished 
properly. But one thing, Sir. He wanted 
discussion 00 Ihe Scheduled Castes and 
Scheduled Tribes Commissioner's report ... 

MR. DEPUTY SPEAKER: It is on tbe 
Agenda; but I don't think we will be 
coming t" that. 

SHRI BUTA SINGH : This is a very 
extraordinary and distressing thiog. The 
Government has treated thi. in a casual 
manner 

MR. DEPUTY SPEAKER : If you 
allow u~ to save the time of tbe House we 
may perhaps be able to take It I.:p today. 

"" If"", smTt ( iIfu1rfcf) : ~ 'l<: 
qtq ~ ~ ~ ~ I ~  m ~ ~ 
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SHRI BUTA SINGH: let the HoUle 
take it up, I kuow we canoot finish It. Let 
it be just IIlkeo up today and let it he 
carried DYer to the nellt Session 60 that we 
do justice to tbe subject. 

MR. DEPUTY SPEAKER : The best 

-The Speaker subsequently not havinl accorded tbe neceSlary permission toe 
~ u  was not treated u laid on tbe Table. 
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way to eD.ure this Is to be bUliaessllke 10 
Ihat we may be able to reach It today. 

SHRI BUTA SINOH : Today is the last 
day of the session : that is why I am maklnll 
this appeal. 

MR. DEPUTY SPEAKER : Let us make 
an elfort to touch it today. 

SHRI BUTA SINOH: Not less than 8 
hours sbould be devoted I) this Report. 
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SHRI S. M. BANERJEE: Mr. Ddputy 
Speaker, Sir, tbese matters should be 
discussed -one i8 abaut tbe promise made by 
the Prime Minister tbat the Pay Commislion 
wbicb hI! been appointed will lu ~ a 
labour representative provided that the 
labour orpniaations are unanimous on a 
particular name. 

Sir, It is most surprising to note from 
to day's ~l  wherein it has been 
stated that 'This Is because the Oovernment 
feels that the Commission, which held its 
first meelin, to-day, Is aD expert body and 
not an arbitration board on which dilferent 
interests are represented. 

"Also, It Is felt that one of the 
memben of tbe Commission, Dr. V. R. 
Pillai, a former professor of economics, 
is an export on labour problems. Dr, 
Pillai has served on several wale bouds 
and hi! written several books and papers 
on labour problem .... 

This Is absolutely wrong. We want a labour 
representative to be there. You will also 
kindly read tbe neWi. It lays : 

"Tbe question of interim relief on 
account or increased cost of living bal 
allO been included In tho terms of 
reference of tbe Commission." 

1 want to say ~ a  thero wore amondmenll by 
Sbrl Atal Blhari Vajpayce and there were 
otber amcodments too Bnd tbe entire House 
voted for tbe amendments of the Opposition 
Members. We want to know from Ihe hon. 
Prime Minister as 10 why the Inlerim relief 
qucstion has been referred to the Commission 
at all. 


